2327 . Written Answers

Import of Beef Tallow

6940. SHRI HARKESH BAHA-
DUR Will the Minister of COMMERCE
be pleased to state :

(a) whether various firms, includ-
ing Oswal Woollen Mills or their
associates and subsidiaries had impor-
ted beef tallow alongwith Jain Shudh
Vanaspati, and if so, details of imports
for the last three years ;

(b) whether all these firms were
penalised including Abeyance orders,
and if so, details therecof and reasons
for any preferential treatment ; and

(c) whether Abeyance order have
been withdragvn selectively, and if so,
the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMIERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) & (b) Various firms in-
cluding M/s. Oswal Woollen Mills Ltd.,
Ludhiana and M/s. Jain Shudh Vanas-
pati Ltd., New Delhi "have been found
to be involved in unauthorised imports
of animal/beef tallow from 5.6.1981
onwards. As on party-wise import
statistics are maintained, details of
imports effected are not available.

Proceedings for taking penal action
under the provisions of Imports (Con-
trol) Order, 1955, as amended, bhave
becn initiated against all the firms
involved in unauthorised imports of
beef tallow, and the same are pending
at various stages-However, the proceed-
ings started in the case of M/s. Jain
Shudh Vanaspati Ltd., in connection
with unauthorised imports of 6714 M.
Ts. of beef tallow, in May, 1983 have
been finalised and they have been debar-
red from receiving import licences etc.
from 2.8.83 to March, 1988. Many
firms including M/s. Oswal Woollen
. Mills have filed CWPs against the
initial action takem by this office of
placing them under abeyance, and such
cases arc sub-judice. No preferental
treatment have been given to any firm.
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(c) In all 193 firms including M/s.
Oswal Woollen Mills Ltd., Ludhiana
and M/s. Jain Shudh Vanaspati Ltd.,
New Delhi were placed under abeyance
for a period of six months from the
date on which they have been placed
under abeyance. No abeyance order
has becn withdrawn so far.
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Castes and Weaker Sections

6943. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be
pleased to state in view of the admis-





